




























































































































































































































































[ ·-TfaoAR 
I 

.. , IT pre- I 1~=--- been given for 
(DIRECTOR) char I continuation of 
&ROOP ge 

I 

stayed interim order till 
KISHORE evid by the next date of 
MADAN enc Hon'ble hearing i.e. 

e High 03.09.2025. 

) ) 

I 
Court Accordingly, 
of matter was re-
Delhi. notify for 

10.09.2025. 

- -•-
4. DLCT12- CT.C.NO. UIS 3 One of 14.02.2019 28.02.2019 -- Argume 3 - 03 Not -- - --- Yes Yes Depends upon On 09.05.25, Appropriate steps Stay of 

001359-2019 54/2019 2768/2788/2 the nts on wit Recor Vide the order of undersigned was will be taken for proceedings by 
I.T.O. 78EOFIT accused charge nes ded order Vide latest Hon'ble High on leave. a copy expeditious Hon'ble High 
vs. ACT, 1961, persons is and ses dated order dated Court of of order dated disposal of the Court of Delhi 
MIS.AIMS FOR THE a sitting awaitin wer 26.05.2 04.12.2024 Delhi 16.04.2025 of case after 
SANYA FY 2014-15 MP g orders e 022, the Hon'ble High vacation of 
DEVELOPE of exa proceed Court of Delhi interim order. 
RS PVT. Hon'ble min ings was placed on 
LTD., High ed before record whereby 
MALOOK Court in this directions have 
NAGAR of pre- Court been given for 
(DIRECTOR) Delhi. char were continuation of 
&ROOP ge stayed interim order till 
KISHORE evid by the next date of 
MADAN enc Hon'ble hearing i.e. 

e High 03.09.2025 . . 
Court Accordingly, 
of matter was re-
Delhi. notify for 

10.09.2025. 

5. DLCT12- CT. 56/2019 UIS 200 2 Sitting 19.04.2018 19.04.2018 15.04.2 Final 2 -- 2 Recor - 02 01.06.202 Yes Yes Depends upon On 09.05.25, Appropriate steps Stay of 
001363-2019, Cr.P.C. Rlw MP. 019 argume ded witn 2 the order of undersigned was will be taken for proceedings b,v 
I.T.O. 2768/2788/2 nts and esse Vide Vide latest Hon'ble High on leave. a copy expeditious Hon'ble High 
vs. 78EOFTHE awaitin s order order dated Court of of order dated disposal of the Court of Delhi 
MIS AIMS ITACT, g orders were dated 04.12.2024 Deihl 16.04.2025 of case after 
PROMOTER 1961 FOR of exa 31.05.2 Hon'ble High vacation of 
SPVT.LTD., THEFY Hon'ble mine 022, the Court of Delhi interim order. 
MALOOK 2012-13 High d proceed was placed on 
NAGAR Court ings record whereby 

ofDelhi before directions have 
this been given for 
Court continuation of 
were interim order till 
stayed the next date of 
by hearing i.e. 

I 
Hon'ble 03.09.2025. 
High Accordingly, 
Court matter was re-
of notify for 
Delhi. 10.09.2025. 

6. DLCT12- CT. C.NO. UIS. 6 Yes 22.07.2019 22.08.2019 -- Framin 7 - 3 Not - - --- Yes Yes Depends upon On 27.05.2025, a Appropriat~~ Stay of 
001351-2019, 5112019 499/500/34/3 g of wit Recor Vide the order of copy of order will be taken or proce~~~I by 
MANISH 5 IPC notice nes ded order Hon'ble Hh!h dated 23.05.2025 avneditious rnon'bl l~h -- - - r 

. ' .. 
Rouse Avenue District Courts, New Delhi 



~ ·s1sonIA 

7, 

vs. 
MANOJKR. 
TIWARI 
(MP), 
PARVESH 
SAHIB 
SINGH 
VERMA(MP) 
,HAS RAJ 
HANS(MP), 
HARISH 
KHURANA, 
VIJENDER 
GUPTA(ML 
A), 
MANJINDE 
RSINGH 
SIRSAfMTA) 
DLCT12- CT.C.NO. 
001350-2019 50/2019 
ZEE MEDIA 
CORPORATI 
ON LTD. 
vs. 
MS.MAHUA 
MOITRA 

~~ 
(Ahlmad) 

). •· 

UIS. 499/500 1 Former 19.07.2019 02.08.2019 10.01. 
!PC MP 2020 

and ses 
awaitin wer 
g orders e 
of exa 
Hon'ble min 
High ed 
Court in 
of Delhi pre-

sum 
mo 
nin 
g 

evid 
enc 
e. 

Post 2 - 2 Not - - ---
notice wit Recor 
complai nes ded 
nant's ses 
evidenc wer 
e and e 
awaitin exa 
g orders min 
of ed 
Hon'ble in 
High pre-
Court sum 
ofDelhi mo 

nin 
g 
evid 
enc 
e 
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'r - ·- -
dated Court of of Hon'ble High disposal of the Court of Delhi 
23.11.2 Delhi Court of Deihl case after 
023, the was received vacation of 
proceed through counsel interim order. 
ings whereby 
before directions have 
this been given for 
Court continualion of 
were interim order 1111 
stayed the next date of 
by hearing i.e. 
Hon'ble 09.09.2025. 
High Accordingly, 
Court matter was rP-
of notify for 
Delhi. 15.09.2025. 

Yes Yes Depends upon On 13.05.2025, Appropriate steps Undertaking 
the order of undersigned was will be taken tor given by Ld. 

Vide Vide order Hon'ble High on leave. a copy expeditious Counsel for 
order dated Court of of order dated disposal of the complainant 
dated 30.11.2023 Delhi 07.05.2025 of case after before Hon'ble 
07.01.2 of Hon'ble Hon'ble High vacation of High Court of 
021 and High Court Court of Delhi interim order. Delhi that he 
06.04.2 of Delhi was received would not 
021, which through proxy !!Xamine any 
Ld. records the counsel as per witness before the 
counsel undertakin nPxt date of trial court. 
for g given by hearing before tlte 
respond Ld. Hon'ble high 
entwas counsel for court is 
bound respondent 11.08.2025 
by the that he maller was re-
stateme would not notify for 
nt given examine 13.08.2025. 
by him any 
before witness 
Hon'ble before this 
High Court till 
Court next date. 
ofDelhl 
that he 
would 
not get 
witness 
es 
examin 
ed s: ~ before 
the 
Trial 
Court. 

~ 
" Additional Chief Judicial Mag1,::~•~.(l:j 

"111itir-PJf;im~.-:i!~ 
• • < 

Rouse Avenue Ois\ricl c~urts, New Oclfo 



13_· DLCT12 I CT.C. No. 
000028-2021 5/2021 
Delhi Jal 
Board VS. 
Adesh Gupta 
&Otrs. 

9. I DLCT12 CT.C. No. 
000080-2021 21/2021 
Tajinder Pal 
SinghBagga 
vs 
Subramanian 
swamy 

10. I CNRNo. Cr.C No. 
DLCT12- 2/2021 
000057-2021, R.C.No.AC-1-
CBI 2007-A0003 
Vs. 
Arvind 
Khanna 

--Z_o...--N"'- I 

(Ahlmad) 

U/s499/ 
500/34/35 
IPC 

U/s 499 r/w 
section 500 
!PC 

Sec 23 (1) 
r/w section4 
(1) of 
Foreign 
Contribution 
(Regulation 
Act 1976 

4 

I 

l 

1\~o J 18.03.2021 I os.04.2021 
accused 
persons 
are silting 
MLAs. 

Former 16.11.2021 01.12.2021 
MP 

Former 14.12.2010 05.07.2011 
MLA 

) 
. I Framin 9 ·- 4 Not -

g of wer Recor 
notice e ded 
and exm 
awaitin ined 
g orders in 
of pre-
Hon'ble sum 
High mo 
Court nin 
of g 
Delhi. evid 

enc 
e 

.. Framin 4 - 4 Not -
g of wit Recor 
noticea nes ded 
nd ses 
awaitin wer 
g orders e 
of exa 
Hon'ble min 
High ed 
Court in 
of Delhi pre-

sum 
mni 
ng 

evid 
enc 
e 

Supply 17 Not -
of Recor 
docume ded 
nts and 
awaitin 
g orders 
of 

Page 5 of 19 

- -· Yes 

Vide 
order 
dated 
18.12.2 
021, the 
proceed 
ings 
before 
this 
Court I were 
stayed 
by 
Hon'ble 
High 
Court 
of 
Delli!. 

- --- Yes 

Vide 
order 
dated 
04.04.2 
022, the 
proceed 
ings 
before 
this 
Court 
were 
stayed 
by 
Hon'ble 
High 
Courr 
of 
Delhi. 

Yes 

Vide 
order 
dated 
08.12.2 
022of 

) 
i . Yes 

Vide order 
dated 

05.08.2022 
and 

01.11.2023 
of Hon'ble 
High Court 

of Delhi 

uepenas upon - On 15.05.2025 Appropriate steps Stay of 
the order of 
Hon'ble High 
Court of 
Delhi 

copy of order will be taken for proceedings by 
dated 08.05.2025 expeditious Hon'ble High 
of Hon 'ble High disposal of the Court of Delhi 
Court of delhi is case after 
received through vacation of 
e-mail , whereby Interim order. 
the said matter 
has been re-
notified on 

02.09.2025, 
matter was re­
notify for 
09.09.2025. 

Yes Depends upon On 05.05.2025 
Apprnpria<e ••P> I '"' of the order of Counsel of both will be taken for proceedings by 

Vide latest Hon'ble High parties submitted expeditious Hon'ble High 
order dated Court of that the Hon'ble disposal of the Court of Delhi 
21.08.2024 Delhi High Court has case after 
of Hon"ble re-notified matter vacation of 
High Court for 26.08.2025.the interim order. 

of Delhi reader of the court 
also verified the 
same from the 
offlcial website 
of Hon 'ble High 
Court of delhi. 
Matter was re-
notify for 
30.08.2025 

Yes Depends upon Matter was not Appropriate steps 
the order of listed in May. will be taken for 

Vide latest Hon'ble High Vide order dated expeditious 
order dated Court of 07.03.2025, disposal of the 
28.08.2024 Delhi Hon'ble High case after 
of Hon'ble Court of Delhi has vacation of 
Hi h Court extended_ interim interim order. 

~~~~ ~1L'f.lTI-Ol 
Addltiona; Chief Judicial Ma\11,; · •• , .04 

~ itiPl rnro~. ~ ~ 
Rous·e A-ten~e Oistricl Cou!t~. ~ltiw Cerni 



. ' • Hon'ble Hon'ble 
High High 
Court Court 
of Delhi of Delhi 

whereb 
yTrial 
Court 
was 
directed 
lo 
adjourn 
the 
proceed 
ines. 

11. CNRNo. Cr.C.No.13/22 186/353/34 12 One of 28.07.2022 01.08.2022 -- Scrulint 28 .. - Not - - . .. Yes 
DLCT12- IPC accused y of Recor 
000074-2022, persons is docume ded Vide 
State a sitting nts, order 
Vs. MLA argume dated 
Hidyatullah nt on 13.09.2 
&Ors the 022, 

point of 19.10.2 
charge 022 and 
and 04.09.2 
awaitin 023, 
g orders 19.03.2 
of 024 
Hon'ble Hon'ble 
High High 
Court Court 
of Delhi of Delhi 

has 
given 

directio 
ns for 

stay of 
Trial 
Court 

proceed 
ings 

~ 
. -;, 

(Ahlmad) Page 6 of 19 

of Delhi 

Yes Depends upon 
the order of 

Vide latest Hon'ble High 
order dated Court of 
08.10.2024 Delhi 
of Hon'ble 
High Court 

of Delhi 

stay order till next 
date i.e. 
16.07.2025. 
Accordingly, 
directions have 
been given 10 file 
the copy of the 
said order on the 
next date i.e. 
24.07.2025. 

On 21.05.2025 Appropriate steps Stay of 
bailable warrants will be taken for proceedings by 
issued against expeditious Hon'ble High 
accused disposal of the Court of Delhi 
Amanatullah khan case after 
for next date of vacation of 
hearing. Ld. interim order. 
Counsel submits 
the next date 
before the 
Hon'ble High 
Court is 
07.10.2025, 
further the order 
has not been 
placed on 
record.Ld. 
Counsel seeks 
some lime to file 
the order. Re-
notify for 
30.05.2025 
On 30.05.2025 
Accused 
Amanatullah khan 
has appeared 
through vc. 
Since the accused 
has appeared, the 
bailable warrants 
stands canceled. 
Ld. Counsel 
submits that the 
next date before 
the hon'ble High 
Court is 
07.11.2025. Order 

\ of Hon 'ble High 
Court has been 
placed on record. 
Re-notify for 
14.11.2025 . 

~ ~ ~ Q,;. <iilll-C-~ .., 
Adcmion~I Chief Judicial Magi~::·•n.OA 

~ ~, f.:rtrr-::mmw.i. -ti w 
Rouse AYenue District Courts. New Demi 



r- - · - --• · - --
) J 

12. DLCT12- Ct. Cases:- Sec. 500 IPC 3 Former 19.05.2023 22.05.~'!23 06.12.2 Stateme 5 -- 05 Not - - - I No No Depends upon 
000078-2023, 09/2023 MLA 023 ntof wit Recor tl1e order of 
Manjit Singh accused nes ded I Hon'ble High 
GK under ses Court of 
Vs. section wer Delhi 
Manjinder 313of e 
Singh Sirsa Cr.P.C. exa 

min 
ed, 

eras 
s 

exa 
min 
ed 
and 
disc 
har 
ged. 

13. DLCT12- Cr. Case:- Sec. 2 One of 15.06.2023 07.07.2023 21.05.2 PE 43 04 5 Not - - -- No No July, 2025 
000093-2023, 06/2023 354,354D,35 the 024 Recor 
State 4A,506(1),10 accused ded 
Vs. 9of !PC persons is 
Brij Bhushan an Ex-MP 
&Anr. 

-- . 

Matter was not Shortest possible Stay of 
listed in May dates are given for proceedings by 
2025.Vide order expeditious Hon'ble High 
dated 24.02.2025, disposal of case. Court of Delhi 
Hon'ble High 
Court of Delhi has 
extended interim 
stay order till next 
date i.e. 
24.07.2025. 
Accordingly, 
matter adjourned 
for PE/ further 
proceedings for 
28.07.2025. 

On 08.05.2025 Shortest possible Detailed order on 
Witness PW-6 date is given as charge was 
'SR' partly per the pronounced on 
examined and his convenience of 10.05.2024 and 
further victims/prosecutio charge was 
examination was n witnesses as framed on 
deferred. matter 
adjourned for PE 
on 20.05.2025. 
On 20.05.2025 
Witness PW-6 
'SR' further 
cross-examined 
and discharged. 
Witness at serial 
no.2i.e. Ms. P be 
summoned for 
next date of 
hearing. matter 
adjourned for PE 
on 29.05.2025. 
On 29.05.2025 
PW-7 is partly 
examined In chief 
and further 
examination-in-
chief deferred for 
the reason stated 
in the evidence, 
witness has been 
conseled by 
retiring to the 
chamber and has 
been asked 
questions as to 
whether she is 
und~ _il!!Y. !!_n_Qu_e 

well as Ld. 21.05.2024. 
Counsel for 
accused persons. Around 40 

Prosecution 
witnesses are 
required to be 
examined. 

So far, 4 
witnesses have 
been examined 
and Ld. Defence 
counsel has been 
conducting 
extensive cross-
examination of 
the prosecution 
witnesses. 

"' I 
-~y 

9' 
rmiiriPiftrrrr~ -:ti f;.,;,jj 

• '\ C, • ., _. 

RouseAwnue ~;;t;!l'!,C,;1:t.,. ri'rJ., ~tf.:! 



· · ·- -----· · - ~ -) 
influence, threat I 
and assurance has 
been given m her 
regarding 
proteccion. Ld. 
Counsel for the 
witness has also 
accompanied in 
the chamber. PW-
7 is bound down 

I for the next date 
of hearing. Matter 
adjourned for PE 
on 08.07.2025 

14. DLCT12- Ct.Case No. Sec. 132 of 5 one of the 06.06.2023 11.08.2023 - Argume 31 2 18 Not - - -- No No July, 2025 On 08.05.2025 Shortest possible Filing of 
000115-2023, 12/2023 The Custom accused nts on Recor Pw-14 Sh. dates are given miscellaneous 
DRI Act persons is charge ded Loknath Kukreja and appropriate application by the 
Vs. a sitting is examined, steps are being accused and 
Baba Leather MLA cross-examined taken for extensive 
ImpexPvt. and expeditious arguments 
Ltd. & Ors discharged. Ld. Sr. disposal of case. addressed before 

Standing Counsel the court on the 
for complainant point of charge. 
submits thar he 
will submit 
requisite 
certificate 
required for 
electronic 
evidence with 
respect to todays 
deposition in the 
next date of 
hearing. Matter 
flXed for 
17.05.2025 
On 17.05.2025, 
Sh. Loknath 
kukreja submitted 
the certificate U/s 
138(c) of customs 
act. Pw-15 Aditya 
Kumar Dutt, Pw-
16 Harish Kumar 
Parmar and pw-17 
Ranjeet Kumar 
were examined-
in-chief, cross-
examined and 
discharged as 
witnesses. Matter 
flXed for 
24.05.2025. 
On 24.05.2025, 

("'\. -- - - - Pw-18 anirban / ,. 

~25;/ 
.. 

Rouse Avenu~ D:::: ict Co1.-:;. N~\•1 Gt!i'i: 



.. ____ , 
- _ , --· ---------I Dasgupta and 

) 

Pw-19 Ashif A 
were examined, 
cross-exa·mined 
and dischal]led as 
witnesses. Ld. 
Senior counsel 
submiLs that he 
does not want to 
lead any more 
post-summoning 
evidence. Matter 
put up for 
arguments on 
charge on 
04.06.2025 

----15. DLCT12- Cr.CASE No. Sec. 125 OF I EX-MLA 01.11.2023 22.06.2024 ·- · Scrutin 6 .. .. Not - - ... No No Depends upon On 26.05.2025, NA Revision petition 
000198-2023 1412023 REPRESEN yof Recor the orders of The court heard was filed by the 
STATE vs TATION OF docume ded Ld. further part accused against 
KAPIL PEOPLE nts, Revisional arguments on the ~ummoning 
MISHRA ACT argume Court. behalf of the order was 
(RBTON nts on accused, focusing dismissed on 
16.12.23) charge on the adequacy 07.03.2025 now 

and of the matter fixed for 
filing of investigation arguments on 
status regarding para point of charge 
report. 9(d) of the order- for 08.04.2025. 

I 

sheet dated 
04.03.2024. The 
court made 
diligent efforts to 
collect evidence 
from the accused's 
1\vitter handle, 
but no one was 
present to follow 
up the directions. 
The COUil is 
appending only 
order-sheets of 
20.03.2025 and 

I 
08.04.2025 and 
the order-sheet 
dated 04.03.2024, 

I where the 
directions for 
further 
investigation were 
laid down by the 
Ld. Predecessor, 
for the Worthy 
Commissioner of 
Police, Delhi 

~ I Police, and 
Worthv Joint 

' 

~\l 

Rous.e.AvcJJ:::: ~ · · · :: ,.:j..\ ~ ~ , 



) 
-- -·- - ·-, .T --

Commiss ioner, 
Northern Range. 
The court is also 

I urging the 
Investigating 

I Agency lo 
procure the 
relevant material, 
as the charge-
sheet is pending 
fro m 20.03.2024. 
If the Delhi Police 
fails lo investigate 
or there is any 
obstruction, che 
court will report 
itCopy of order 
be sent to Worthy 
JointCommission 
er, Northern 
Range m do the 
needfu l as already 
hisWorthy o ffice 
was well-
acquanited with 
the state of affairs 
on20.03.2025.Ack 
nowledgment of 
receipt of this 

I 
order-sheet bealso 
called from the 
Office of 
Commissioner of 

I Police, 
DelhiPolice from 
the concerned 
officer, whom the 
WorthyCommissi 
oner of Police 
delegates lo. 
Malter Put up for 
further arguments 
on charge and 
statusreport from 
the Worthy Joint 
Commissioner, 

I 
Northern 
Rangeunder his 
signatures be filed 
before this Coult 
on 07.07.2025 

16. DLCT-12· Ct. Case No. Sec. 12 of 1 Silting 03.06.2024 08.07.2024 ·- Appear .. .. .. .. - .. .. Yes Yes Depends upon Matter was not Appropriate steps Stay of 
000163/2024 12/2024 the MLA ance of Vide the order of listed in May will be taken for proceedings by 

Protection of accused order Hon'ble High 2025. On 
expedit:~~ 

Hon'ble High 
Woment dated Coult of 26.04.2025, a disposal o the Co;,rfo elhi 

BHANVI from D.V. 11.09.2 Delhi coov of order case after ... - --
~\ I.. 

"'l ll tl,vqz, ~-IJ • 

~ ~ fmr -;ur.m:rl . -:ti fu?.'11 
Rouse A'ienue O;~!n~! ~ ~utts. Mew o~r:J 



.. - --· ) 
-KUMARI Act, 2005 024, the dated 22.04.25 of vacation of 

SINGHVs. proceed Hon'ble High interim order. 
RAGHURAJ lngs Court of Delhi 
PRATAP before was placed on 
SINGH this record by the 

Court counsel for 
were respondent 
stayed whereby the 
by present 
Hon'ble proceedings have 
High been stayed till 
Court 18.08.2025. 
of Accordingly, 
Delhi. matter adjourned 

for 20.08.2025. 

17. DLCT12- CL Case U/s223& 8 One of 27.09.2024 NA NA Filing NA NA NA NA NA NA NA No No July 2025 On 28.01.2025, Appropriate steps On 27.09.2024, 
000268-2024 No.17/2024 175of the of ATR. clarifications have are taken by fresh complaint 

BNSS, 2023 accused been taken from giving shortest was received by 
Gyanendra persons is the counsel for tl1e possible dates for way of 
Singh v. Ajay sitting complainant . expeditions assignment. 
Mahawar& MLA Arguments beards disposal of the 
Ors. on and application case. On 25.02.2025, 

u/s 156(3) was the application 
disposed off vide u/s 175(3) of 
separate order of BNSS was 
even date. dismissed and 
However opportunity is 
opportunity is afforded to lead 
afforded to lead pre summoning 
pre summoning evidence u/s 200 
evidence u/s 200 Crpc and matter 
Crpc and matter adjourned for 
adjourned for 11.03.25, 
13.02.2025. 14.04.2025. 
On 13.02.25 
Proxy counsel 
subrnlts that he 
seeks to file 
revision against 
order dt 28.01.25, 
so matter 
adjourned for PSE 
for 25.02.25. 
On 25.02.25 again 
Proxy counsel 
submits that he 
seeks to file 
revision against 
order dt. 28.01.25, 
so matter 
adjourned for PSE 
for 11.03.25. 
On 11.03.25 
counsel for 
accused subrnltted ,. ~ 

Rouse AYllnu~ Oi:itrict c~ur\$, N~w D~~,1 



-•- ·• - -- - . 

I 
. 

! 
that revision filed 
in session court 
was adjourned so 
matter adjourned 

I 
for 14.04.2025. 

On l 5.04.25 in 

I 
Crl. Rev. 06125 
matter was 
scheduled for 

) 

01.05.2025 in Ld. 
Sessions Court, 
hence matter was 
adjourned for 
07.05.2025. 
On 07.05.25 vide 
order dated 
01.05.25 in Crl. 

Rev. 06/25 file I 
has been sent to 
the court of 
Sh. Vishal Gogne 
Sp! Judge PC act 
-24, which is 
scheduled for 27-
05-25. 
On 31.05.25 file 
in Crl. Rev. 06/25 
file has been sent 
to the court ol 
Sh.Vishal Gogne . 
Sp! Judge PC Act j 
-24, which is 
scheduled for 09-
07-25. 

18. DLCT12- Cr.CASE No. 3DPDP 1 Sitting 21.12.2024 --- --- Argume 2 -- -- not - - -- No No Depends upon Matter was not Apopriate steps 
Stay _ __ ---;;-f 

000393-2024 17/2024 ACT. MLA nton record the order of listed in May will be taken by proceedings by STATE vs cogniza ed Hon'ble High 2025. giving shortest Hon'ble High KULDEEP 

I 

nee Court of On 15.04.2025, possible dates for Court of Delhi 
KUMAR@ Delhi Hon'ble High expeditions 
MONU Court of Delhi disposal of the 

was placed on case. 
FRESH record by the 
RECEIVED counsel for 
ON 21.12.24 

I respondent 

I I 
whereby the 
present 
proceedings have 
been stnyed till 
08.08.2025 so 
proceedings 
before trail court 

I 
have been stayed 
till the next date 
i.e, _2!).08.~0?S. ' >: 

11.-..,r.i~ 
~el udici , 

. 1.;JMI ""l'ilM ~ 

Rouse Avenue District :';.J~r: •. rlel'I Derr.ii 



19. DLCT12- Cr. CASE No. I Section 2(H) 
000043-2025 02/2025 BNSS 2023 
Ct. Case I 
02/2025 
Suraj Bhan 
Chauhan vs 
Saurabh 
Bhardwaj 

FRESH 
RECEIVED 
ON 18.01.25 

--{~ / 
(Ahlmad) 

1 Sitting 
MLA 

) 
' · 18.01.2025 •--w ·•• · PSE 3 1-

I 

I 

I I 
I 

I I 
! 

I 

I 

I 
I 

I 
I 

I 

03 not - - --
wit record 
nes ed 
ses 
wer 
e 
exa 
min 
ed 

I in 
pre 
gum I 
mo 
nin 
g 
evid 
enc 
e 

Page 13 of 19 

I"' 
'--~ No July, 2025 On 20.02.251 Apopriate steps 

awyers are will be taken by 
bsrnining from giving shonest 

.vork. Matter was I possible dates for 
djourned for expeditions 

purpose fixed on disposal of the 
18.03.2025. case. 
On 18.03.25 
complainant 
ubmitted the 

electronic 
evidence 
egarding 
defamation and 
isl of witnesses, 
matter adjourned 
·or funher 
proceedings on ,

1 

28.03.25. 
On 20.03.25 
complainant I 
ubmitted the 

electronic 
evidence 
regarding 
defamation and 
isl of witnesses, 
matter adjourned 
for Pre 
summoning j 
evidence on 
09.04.25. I 
On 09.04 2S 
complainant and 
witnes~es were 
not appeared 
before 
undersigned. Last I 
and final 
opponunity was 
given to 
complainant and 
matter adjourned 
for purpose 
already fixed on 
21.04.2025. 
on 21.04.2025, 
two witnesses 
alongwilh 
complainant were I 
examined. Matter 
adjourned for 
further PSE on I 
26.04.2025. 
On 26.04.25, 

U!:!Q.e_!S___i@_e_d wasc......------~-------
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RBTon 
20.01.2025 

STATE vs 
VIVEK& 
ORS. 
FffiNO. 
244/12 
PS 
MIANWALI 
NAGAR 
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.P .("'-I"-- t ' 
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(Ahlmad) 
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4 EX.· 16.09.2015 - --
MLA (Actual) 
(Bijender RBTon 
Singh) 20.01.2025 
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on leave, so 
matter adjourned 
for purpose fixed / 
PSE for 
03.05.2025. 
On 03.05.25 
matter fixed for 
evidence on 
22.05.25. 
On 22.05.25 son 
of complainant 

I 
untoward incident 
has been taken 
place on 16.05.25 
thats why matter 
was adjourned for 
10.07.25. 

Matter is at the 
stage of 
prosecution 
evidence. some 
witnessess were 
not appearing 
before the court 
even after 
repeated 
summons. Now a 
strong action 
taken against 
these witnesses 
and bailable 
warrants issued 
against them. 
Matter was fixed 
up for PE on 
12.03.2025. 
On 12.03.25, 3 
eye witnesses of 
Delhi Police 
examined and 
discharged and 
matter adjourned 
for argument on 
27.03.25. 
On 27.03.25 
arguments have 
been heard on I 
both side. Ld. 
APP has drawn 
the attention of 
undersigned that 3 
material witnesses 
of Police need 10 

be cross examined 

Apopriate steps 
will be taken by 
giving shortest 
possible dates for 
expeditions 
disposal of the 
case. 

~~ ~~. 'tj f~ 
Rouse Avenu~ Di~iri~: :J~,:t Ntw Delhi 
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---
so 3 main 
witnesses was 
summoned for 
evidence for 
03,04,2025. 
On 03.04.25 two 
material witnesses I examined and 
deferred for next 
date and 3 more 

I witnesses 
summoned for 
evidence on 
16.04,2025, 
on 16,04,25, two 
witnesses 
examined and 
discharged, 4 
witnesses 
summoned for the 
next date for 
evidence on 
24,04,25. 
On 24.04.25, two 
material witnesses 
were examined, j 
cross examined 
and discharged 3 
witnesses were 
summoned 
through DCP 
concerned for PE 
for 06.05.2025. I 
On 05.5.25 Pw-
16, Pw-17 and I 
Pw-18 examined 
cross-examined 
and discharge. I 
Matter ls put of I 
for P.E on 
15.05.2025. 
on15.05.25Ld. 
APP submits that 
there is no witness 
to beexamined, 
henceforth, PE be 
closed. In view of 
the 
submissionsgiven, 

PE stands dosed, 

Matter put up for 
recording of 
statement u/s 313 
CrPC ofall the 
accused nersons 

gt 

tmi~nAT~. ,i f, :-t.ft . ' ' 
ROl!SeA~nu'! 0: ::·::: r. ;~"! ~. N;·11 g~f,\ 
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21. DLCT12- CT.CASE 210 r/w 223 3 Sitting 25.01.2025 -- -- MISC. -- -- -- Not - - -- No NO -
000053-2025 04/2025 ofBNSS MLA record 
DEEPAK (A-3) ed 
KUMAR Vs 
SHO 
PRASHAD 
NAGAR& 
ORS. 

FRESH 
CASE 
RECEIVED 
ON 27.01.25 

. . -,.., . 

on 21.05.2025 
On 21.05.2025 
Statement under 
Section 313 CrPC 
of all theaccused 
persons have been 
separately 
recorded.The 
accused persons 
do not wish to 
lead 
defenceevidence. 
Put up for final 
arguments on 
23.05.2025. 
on 23.05.2025 the 
undersigned was 
on leave. Marter 
fixed for 
24.05.2025 
on 24.05.2025 
Final arguments 
heard.Matter is 
reserved for 
judgment.matter 
Put up for 
judgment/any 
clarifications, if 
required.on 
05.06.2025 

On 22.03.2025, Appropriate steps Fresh case was 
the undersigned are taken by received on 
was on leave and giving shortest 27.01.2025. 
the next date was possible dated for 
given by Ld. Link expeditious 
ACJM for disposal of the 
26.03.2025. matter. 
On 26.03.25 
matter adjourned 
on behalf of On 19.05.25 
complainant on matter has been 
the ground that disposed of as 
main counsel was dismissed. 
not available so 
matter was 
adjourned for 
02.04.2025. 
on 02.04.25 
arguments heard 
on behalf on 
complainant and \\ matter adjourned 

I for orders on 
-

Addl!ioniil Chief Judicial;,;.,~·- ·•,.n) 

~iTcPJ,· fm;n ~, ... ,,,~. 11 r~'."(11 . . 
Rou~AWJue District C ;~f!s .. ~ew o~~\ 
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SHO 
PRASHAD 
NAGAR & 
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I FRESH 

I 
CASE 

I RECEIVED 
ON 27.01.25 

- a , 

(Ahlmad) Page 17 of 19 

04.04.25. 
On 04.04.25 some 
clarifications was 
required from 
complainant side 
so matter 
adjourned for 
clarifications on 
14.04.25. 
14.04.25 was 
declared holiday 
by Hon'ble High 
Court, so matter 
was put up on 
15.04.2025. Ld. 
Counsel for 
complainant was 
directed to argue 
in view of 
judgment CBI Vs 
State of Rajathan 
AIR 2001 SC 668 
and prople 
patriotic front, 
New Delhi vs KK 
Birla 1984 Cr! 
Law Journal 545 
on the next date 
29.04.2S. I On 29.04.25, 
arguments heard 
on behalf of 
complainant, 
matter put up for 
order., on 
13.05.2025. 
On 13.05.25 
undersigned was 
on leave. 
On 19.05.25 
matter has been 
disposed of as 
dismissed. 
On 10.03.25 pait Appropriate steps Fresh case 
arguments have are taken by received, 
been heard on giving shortest 27.01.20, 
behalf of possible dated for 
complainant and expeditious 
matter adjourned disposal of the 
for the purpose of matter. 
maintainability on 
22.03.2025. 
On 22.03.2025, On 19.05.25 
the undersigned' ~

1

tter has been V' was on leave and ~sed of / 
the next date was dis 1issed. 

. 

~~~ ~rn,:·,u1- :·~ 
Addl!ional Chief Judici.11 'r::.J · -.. :, 

.. ;__ ., -
113::J -,pp;;, .~·11 ... ~:-. •., .. , ~-= h:--:-
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given by Ld. Link [ 
ACJM for 
2fi.03.2025. 
On 26.03.251 
matter adjourned 
on behalf of I 
complainant on 
the ground that 
main counsel was 
not available so 
matter adjourned 

. for 02.04.2025. 
on 02.04.25 
arguments heard 
on behalf on 
complainant and 

. 
matter adjourned I 
for orders on 

1 
04.04.25. I 
On 04.04. 25 some , 
clarifications was I 
required from 
complainant side 
so matter! 
adjourned for I 

clarifications on 
14.04.25. 
i4.04.25 was 
declared holiday 
by Hon 'ble High t 
Court, so matter 
was put up on 
15.04.2025. Ld. 
Counsel for 
complainant was 
directed to argue 
in view of 
judgment CBI Vs 
State of Rajathan 
AIR 2001 SC 668 
and prople 
patriotic front, 
New Delhi vs KK 
Birla 1984 Crl 
Law Journal 545 
on the next date 
29.04.25. 
On 29.04.25, 
arguments heard 
on behalf of 
complainant, 
mauer put up for 
orders on 
13.05.2025. On 

~ I 13.05.25 
unde_i:sign_ed . "11'.~S 

Trf{f~rni=ii~. ~ f-i;~, 
RQl!Se Avenue Oi~trict C ;t,:\~. ~w Delhi 
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23. j DLCT12- I Cr. CASE No. 
000088-2025 08/2025 

CaseRBTon I 
11.03.2025 

STATE vs 
RoshanLal 
Verma& 
ORS. 
FIRNO. 
912/2015 
PS: 
BHAJANPU 
RA 

419/420/467/ 
468/471/120-
B/34 IPC r/w 
3/4/5 
Gambling 
Act, 30 
Arms Act, 
66(0) IT Act, 
and 4/7 
Name& 
Emblem Act. 

28 I Former 
MP& 

(3 MLA 
abat 
ed) A-19 

(Dharam 
Pal 
Yadav@ 
DP 
Yadav) 

_,____ 
) 18.11.2015 

(Actual) 

RBTon 
11.03.2025 ) 
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on leave. 
On 19.05.25 
matter has been 
disposed of as 
dismissed. 

I No I July' 2ois1 on 07.05.25. 
On 07.05.25 

I arguments heard 
on behalf on 

I 
prosecution wilh 
respect to 
arguments on 

I 
charge for abourt 
2 hours and 
matter adjourned 
for remaining 
arguments on 
behalf of state on 
20.5.25. 
on 20.05.25 
arguments heard 
on behalf of Ld. 
APP on !he point I 
of charge. NBWs 
of issued against I 
some accused 
persons stands un- [ 
executed. Status I 
reprots be called I 
from the DCP, 

his signatures on 
the NDOH. 

25. 

Apopriate steps 
will be taken by 
giving shortest 
possible dates for 
expeditions 
disposal of the 
case. 

RBTon 
20.01.2025 

~l 
I North East unde~ 

I Matter put up for 
I order on charge 

---,--'------"'----- - -- ~ ·- ---------

~ftqii~~ 
Adlff!ional Chief J~Mag,,:· ·• 0 .04 

mnmm~~fc~ . '\ ' . . .. 
Rouse Avenue Oii:::c! C :·1 ~,. 1-lo.w o~n:i 




